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(b) if so, the manner thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR!MATI NANDIN1 
SATPATHYJ: (a) and (b). Under the 
current import policy fOl" newsprint, small 
news~apers/periodicals have the option 
either to obtain their requirements in 
imported newsprint from the ready stocks of 
the State Trading Corporation at Bombay, 
Cachin, Madras and Calcutta against a\ouho-
risation issued by the Controller 7. of 
Newsprint, or import directly from abroad 
or through authorised importers/quota 
holders, against actual users' licences issued 
by the Chief Controller of Imports and 
Exports, New Delhi, on the recommenda-
tion of the Registrar of Newspapers for 
India. These authori:.ed importers/quota 
holders have branches in djfferent parts of 
the country and provide facilities like 
finance} cutting reels into sheets etc. Sma 11 
newspapers in the Districts can obtain these 
facilities from the nearest branch of these 
importers. It is not administratively feasible 
to arrange issue of newsprint to small 
newspapers/periodicals through Local 
Administration. 

Prisoners Arrested for Political Reasons 

6940. SHR( R. P. DAS: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of prisoners who 
have been arrested for political reasons and 
are reing detained without trial in the 
whole of India; 

(b) the total number of prisoners who 
have been under detention for more than 
three months; and 

(c) the total number of poJi!icaJ priso-
ners againsr whom criminal charges were 
framed and who hayc been kept in jail 
Wilhcut any trial for six month!) ? 

THE MINISlER OF STA'fE IN THE 
MINISTRY OF HOME ArFAIRS (SHR! 

K. C. PANT) : (a) No person is arrested. 
or detained for political reasons. 

(b) Information is being collected from 
the State Governments and Union Territory 
Administrations. 

(c) When accused persons under going 
trial for specific offences they are alleged to 
have committed are remanded to custody. 
by competent courts of law, they are not 
classified as "political prisoners" and 
"others". 
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